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O.A. No. 325/2008 

ORDER DATED 22~' SEPTEMBER, 2008 

Coram- 
Hon"ble Mr. Justice K. Tliankappwi, Member J) 

Hon'ble Mr. C.R. Mobapatra, Member (A) 

TI-iis Original Al-.)I)hcation has been filed by the 

applia-uit challenging Aniiexure-AJI show cause notice dt. 

19.06.08 andr-dso Amiexure-AJ2 order dt. 1.4.07.08 of evicting 

him from the quarter,,; No.23216/4 writhin a specified time. At 

the time of adiluission of tlu',s Original Application this Tribunal 

had directed to stop eviction of the quarters for 15 days. 

2. This O.A.. came up for further consideration 

today. We have heard Mr. L. Pradhan, Ld. Counsel for the 

Applicant wid Mr. U.B. Mohapatra, Ld. Sr. Standing Counsel 

for the Respondents. The COIIIISC1 fOT the applicwif subn-Lits 

that th.e applicant is Innocent and bels- not creating any problem 

to neighbors and this show cause notice issued to Iiiin is 

already repiled under Nmiexure-X/4 and th.erefore the eviction 

order passed by the authonities may be kept in abeyance till 

Annexii.re- A/4 Is considered by the auth-Cylities. 

3 Mr. U.B. M(--)b.al)atra, Ld. Sr. Standing Coujisei 

for the R e.T., ondents submits, fliat now the matter is pending 

before the authorities and it is proposed to have a disciplinary 
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enqwry against the applicant. The Respondents are willing to 

consider the representation. dt. 01.08.08 (Annexure-A/4) and to 

pass ~qppropnate orders in the above matter, 

In the above circumstances Nvithout consi'deriiiq, 

the men't of the avennents in the 0. A. and the contention of the 

Ld. Counsel for the applicant we are of the view that this O.A 

can be disposed of by directing the Respondents VIZ. 

Respondent No.2 to dispose of AnnexuTe-A/4 representation as 

early as possible within 30 days from the date of receipt of 

copy of this Order and by directing that till a decision is taken 

in Annexure-AA the order of eviction under Annexure-AJ2 

shall be kept in abeyance. 

5. Ordered accordingly No order as to costs. 
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M emb 	 MEMBER (J) 


